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PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SYNGENE
MANUFACTURING SOLUTIONS LIMITED

SYNGENE MANUFACTURING SOLUTIONS LIMITED

Name of
Corporate Person

=

Date of Incorporation

21 of Corporate Person | August 28, 2022
Authority under which
00?10;::;;:;? s ROC-Bengaluru
registered
Corporate [dentity
4 Number of Corporate |U24290KAZ022PLC165408
Person
Address of the Aryabhata Room, Ground Floor, The Hub, Tower 8A,
registered office and | 360 Degree Business Park, Doddathoguru,
5 principal office Electronic City, Phase 1, Electronics City
(if any) of corporate | Bengaluru - 560100, Bengaluru South
person Karnataka, India.
Liquidation
&|commencement date | June 15, 2026

of corporate person

Mame, address, email
address, telephone
7| number and the
registration number
of the Liquidator

Name: Mr. Joby Chacko

Address: No.120, 3" Cross, 3° Main, Pride Valley

View Layout, Jigani Hobli, Bengaluru - 560 105

Email; jobykc@gmail.com

Ph: +91 96633 08656

Process email: syngene.vi@gmail.com

Ragistration No. IEBI/IPA-001/IP-P01372/2018-19/12300

Last date for
submission of claims July 15,2026

Natice s hereby given that M/s. Syngene Manufacturing Solutions Limited has
commencad voluntary Ilqu|dal|on onJune 1 5 2026

The stakeholders of M/s. Syng M turing Soluti Limited are hereby
called upon to submita proof of their claims, on or before July 15, 2026 to the liquidator
at the address mentioned againstitem 7,

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 17.06.2026
Place: Bengaluru

Sd/-
Joby Chacko

Liquidator

Reg No. IBBI/IPA-001/IP-P01372/2018-19/12300

DEMAND NOTICE

Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 (“Rules™).

Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance
Limited (TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detailed Demand Notice dated below under
Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all
singularty or together referred to "Obligors”)/Legal Heir(s)/Legal Representative(s) listed
hereunder, tospay the amount mentioned in the respective Demand Notice, within 60 days
from the date of the respective Notice, as per details given below. Copies of the said Notices
are served by Registered Post A.D. and are available with the undersigned, and the said
Obligor(s)fLegal Heirls)Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal office hours. In
connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(s)/Legal Representative(s) o pay to TCHFL, within 60 days from the date of the
respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below
in column (d) till the date of payment and / or realisation, read with the loan agreement and
other documentsiwritings, if any, executed by the said Obligor(s). As security for due
repayment of the loan, the following Secured Asset(s) have been morigaged to TCHFL by
the said Obligor(s) respectively.

L Name of Obligor(s)/ | Total Outstanding |Date of Demand| |
b °"‘N Legal Heir(s)/Legal Dues (Rs.) Notice and
EOURIN Representative(s) | as on below date*| date of NPA
00000000010540364 Mr R Imrankhan Rs. 37,28,188/- | 09-06-2026
& 00000000010681577 (Borrower) As on 09-06-2026 and
& TCHIN0808000 Mrs.Gulnaz LC 03-06-2026
100252868 (CO Borrower)

Property Description: All the plece and parcel of Site Number 4, Municipal Khata number
4088/6389 after that 248/248, Mahanagara Palikae Khata number 248/248/3792, PID
Number 83706, Ward number 2, Shira Gate (Hombaiayanniya Palya) Tumkur City,

measuring East to West 20 feet and North to South 30 feet total measuring 600 Sq Feet
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Bridging the Digital Divide: RV Institute of Ma
Empowars Senior cltlzens through Computel

Demonstrating its commitment towards ir
community engagement, RV Institute of
successfully concluded the 38th Batch of
Programme (CLP) for Senior Citizens, The
enthusiastic participation from senior learne
technology and become more digitally indeper
the guidance of programme coordinators Prof,
Jahnavi M., and Prof. Pooja Ravindra Takalkar, t
equipping senior citizens with essential digital
to navigate today's increasingly technolo
certification programme provided practical
fundamentals, internet usage, email comm
applications, online banking, social media platf

practices. The programme was inaugurate:
distinguished dignitaries and witnessed activ
members, student volunteers, and technicc
duration. Beyond technical learning, participat
several enrichment sessions conducted by facu
guest speakers.

Speaking about the initiative, faculty coordinat
programme aimed not only to improve digit
promote independence, social inclusion, and Ii
senior citizens. Certificates were distributed in re
and learning achievements. The continued su
Literacy Programme reinforces RVIM's ¢
community development and digital inclusior
expand advanced learning opportunities for ser

Registered & Corporate Office: 611, D Mall, Plot No. A-
New Delhi-110 034, Tel: +81-11-45320000 | Eamil Id: il
CIN: U74300DL2011PLC225445

Appendix IV [Refer Rule 8{1)] POSSESS

PRUDENT ARC
LIMITED

Whereas, the undersigned being the Authonsed Officer of Prudent ARC Limited, acting In its cap
the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Se
“the Act") and in exercise of powers conferred under Section 13(12) of the Act read with Rule 3 of th
issued a Demand Notice under Section 13(2) of the Act calling upon the Borrower(s){Co-Borrower(s
the stipulated time,

And Whereas, the financial assets along with the underlying security mterest were assigned in favor
as Trustee of Prudent Trust-123/25) by the Assignor under the provisions of Section 5 of the Act. |
has stepped into the shoes of the Secured Creditor and is entitied fo recover the outstanding dues
And Whereas, the Borrower(s)/Guarantor(s) having failed to repay the dues within the specified
Guarantor(s) and the public in general that the undersigned, being the Authorised Officer of Pruder
of Prudent Trust-123/25) has taken possession of the secured assel(s) described herein below ir
of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002,

The Bomrower(s)/Guarantor(s) in particular and the public in general are hereby cautioned not o de
the same shall be subject to the charge of Prudent ARC LimJtnd acting in its capacity as Trustee
interest, costs, charges, and expenses,

The Bomower(s)/Guarantor(s) attention is invited to the provisions of sub-section (8] of Section 13«
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this Hon'ble court to pe‘ an ordzr ro sell
the sult schedule property on behalf of % #47 OGS o B e Tane g
minor wards and such other reliefs, HImOMY 0T MR W A wAnS
The above matter is coming up for hearing mamn Tesd 6 oo 911 =% T2 ool
on 20-07-2026. The persons who arefl 3. .o olfe n o Zee Saave mur
interested In the matter may appear RN R ::.:.‘, 6 5om 9,11 o8 12
before this court in person or through o 072026 11 Dt am
their advocate on that day at 11.00 am to PR TR A o vm S
file their objections if any. Failing which SRR STY TCTID, HES me"“mn
the matter will be heard and determined ;a.. zo:,':w\:x R e iy
exparte. Sraiem Measanisch, 3
SCHEDULE
Lands situated at Sidlaghatta village, Kasaba
hobli, Sidlaghatta taluk Chikkaballapur Dist.
1. land bearing sy.no. 229/1A measuring
to an extent of 0-08.08 Guntas assessed
at Rs, 1.05/¢ 2. Land bearing sy.no. 222/1
measuring to an extent of 0-11 guntas along
with 8-08 Gunta Phut karab assessed at Rs.1-
04/- 3. Land bearing sy.no. 222/2 measuring
to an extent of 0-04 guntas along with 0-08
Gunta Phut karab assessed.Rs,0-35/- 4. Land
bearing sy.no. 222/3 measuring to an extent
of 0-04 guntas assessed at Rs.0-40/-
el srirwd ded: bofoeoicy, bﬁj}i&
= SR,

' ozt

SCHEDULE

The land situated at Hogari village, Kasaba
Hobli, Kolar Taluk bearing old Sy.No, 7/1
measuring total extent of 1 acre 34.12.00
guntas after phodi assigned as Sy.No. 7/8
measuring 0.14.12.00 guntas bounded
on:- East by : "D" Schedule property
allotted to Lokesh, West by : "B" Schedule
property allotted to Manjula, North by :
Beerappa's land and 2 gunta’s of land in
Sy.No.7/1 belonging to one Harish.T, South
by : Road.
Given under my hand and seal of this court
on this 16th day of lune 2026

By the order of the court : Sheristedar

Hon'ble Pr. Senlor civil Judge Kolar, e
Advocate for Petitioner : Mohammed e o
Hannef, Advocate, Kolar
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